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loan 7 Just because there are States, just
because the Centre has got all the financial
powers, they are treating the States in this
way.

There is another wrong assumption also
that the States alone derive all the benefits
from three developmental schemes. Suppos-
ing there is the scheme inaugurated in one
State and it gives some benefits, does not
the Centre become a partner in reaping the
benefits by way of the Central excise corpo-
rate  taxes and income-taxes ? All these
things emanate from that scheme.

When we look into this position, a comp-
lete reappraisal of the debt position, the
indebtedness of the Siates, should be taken
into consideration as 1o how far they have
contributed and how far they have been
thrust upon by the Centre (o do <0,  Sup-
posing it is a non-productive loan, il itisa
reliel measure, it should be written ofl
completely. Such loans should he completely
written ofl.  For other loans also, 1 would
suggest one way. As regards the loans given
for productive schemes, whether they are
Plan or non-Plan schemes, those loans should
be treated as non-payable with the condition
that they should give aanual rate of interest.
This is not a new suggestion given by me.
Lven the report of the siudv team of the
A. R, C. has made that suggestion, Suppos-
ing, it has been invested by the Centre itself,
will it be expecting instalmenis out of the
capital 7 They may only expect a return,
In the same way, il they give a lumpsum
amount to the Siate, that should be treated
as a non-payable loan. But they can fix
some rate of dividend to be given 10 them.
The colossal amount of indebtedness of the
States is not going to be wiped out from
the revenue accuunt, Year by year, the
indebtedness is going to swell to an enorm-
ovs extent. No State is thinking of repay-
ing their debts, whether it is a grant or a
loan, they want to grab money from the
Centre. Here is a relevant quotation from
the report of the study team of the A. R. C,
on Centre-State relationship. It says :

“This has bred in the States a degree
of indifference as a result of which, when
reviewing assistance from the Centre,
they heed little whether the assistance is
in the form of a loan or a grant. For
this very reason, mounting indebtedness
does not seem to have brought about
keen awarcness of the oeed for ejther
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thrift or the efficient utilisation of scarce
resources"’.

They do not mind whether it is a grant
or a loan, becaase they do not have any idea
of repaying it. Fven if they want, they
cannot pay back because the revenue receipts
are so low.

Lastly, I would like to say this much to
the Central Government that they should
have a realistic attitude. Just because the
Constitution has given so much power to
them, they should not try to utilise the
situation to the disadvantage of the States.
A complete reappraisal of the entire position
of financial allocations should be taken.
Otherwise, a starving Siate and an over-

stuffed Centre cannot  function together
smonthly and efficiently,
In conclusion, 1 say, if this state

of affairs continues, il the States are put
more and more under the tiresome burden of
the mounting indebtedness, if the Centre
continues 10 hold the money strings and
supdresses and oppresses the States financi-
ally, a stage may come when the people of
the States may say, “All right. Let us
collect all the taxes. Let us have all the
financial resources. We will contribute to
the maintenance of the Centre.” That stage
may come.

17 55 hrs.

RE : POLITICAL SITUATION IN
MADHYA PRADESH

[Mr. Deputy-Speaker in the Chalr |

ot fagfa fag (sTEd) @ Fgreaw
oY, AT g WME ATET | qET gAG H
sdraft £ d3% I7 T o, Mgz
aTgw faz & e for ) ek qr
warAT IAT g€ WX At At fag
Ft gax 5ot qavar nar | ¥ q@Ee
Y gTé 1 < ¢ o A 7 @ T
¢...(souam), . agt g ag & s war
TR T R f W wthe ¥
wreai oY Feqr 181 Y A B 1 ww ¥ vy
g ¥ &% fr o gardt and | @
g aed iy 1, mwwm)..,,



k]| Re Siruation in
SHRI UMANATH (Pundkkottai) : The
point of order is totally unrelated to the
subject under discussion.

SHRI RANDHIR SINGH (Rohtak) :
The Constitution has been flouted there.
There is no Constitution, (Inferruptions)

MR. DEPUTY-SPEAKER : The hon.
members may please rasume their seats. |
will listen 10 all of them.

SHRI RANDHIR SINGH : The ruling
party is in minority and the Opposition is in
majority. Kindly bring it to the notice of
the Minister of Parliamentary Affairs. Some-
thing should be done immediately. There
is no Constitution there.

SHRI R. D. BHANDARE (Bombay
Central) : 1 rise on a point of order under
rule 340. 1 beg to move :

“That the debate on the motion he
adjourned.”

1 have two reasons why I want the debate
to be adjourned. One is that the Constitu-
tional provisions have been flouted and the
second is that the principles which have been
enunciated by the Speakers’ Conference and
thc principles which have been vociferously

supported by the Opposition have been
flouted in Madhya Pradesh. What has
happened in Madhya Pradesh...

SHRI RANDHIR SINGH :  That
Ministry must resign immediately.

SHRI SEZHIYAN (Kumbakonam)

Rule 341 (1) says that if the Speaker is of
opinion that a motion for the adjournment
of a debate is an abuse of the rules of the
House...

SHRI R. D. BHANDARE :
possession of the House.

I am in

MR. DEPUTY-SPEAKER : ‘Under rule
340, some important issues have been raised
on several occasions on this side and T have
given them a hearing. Let us see whether
there is really a Constitutional crisis. Let
him build up his case. The contention
seems t0 be that the prorogation should be
withdrawn, Let me hear him. The hon.
‘Memee may be very brief.
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SHRI R. D. BHANDARE: The SVD
elected a new leader. Yesterday there was a
debate and, therefore, I need not refresh the
memory of the hon. members of the Opposi-
tion. It was said in the course of the debate
that Shri Naresh Chandra Singh was not
invited to form the Government. Yesterday
he was invited. Bul now there is a very
curious position. We have accepted Parlia-
mentary democracy. Specially the Opposi-
tion were shouting vociferously at the top
of their voice from the top of the House
that Parliamentary democracy must function
in this country. We also agree that that
should be our aim, and it is our aim, it is
our mission, to preserve Parliamentary demo-
cracy. But now they are consulting the
astrologers. It is a very curious proposition.
It is a wonderful fact to reflect upon that
the S.V.D. is consulting astrologers...

MR. DEPUTY.-SPEAKER :
use arguing now.

It is no
He may please come to

the point.  Where is the failure? He may
come to that point.
18.00 hrs.

SHRI R. D. BHANDARE : I demand

that the matter be taken into consideration
after adjourning the motion before the House,
and there should be a debate on the situation
in Madhy Pradesh. The Assembly should
be called immediately. Whether it is the
Congress or the SVD which should from

the Government, we are not so much
concerned about.
MR. DEPUTY-SPEAKER : From the

points of order and the speeches made, it
appears that it is their demand that the
Governor should withdraw the prorogation
and convene the Assembly.
SOME HON. MEMBERS :  Yes.

SHRI NAMBIAR (Tirucherapalli) :
Nobody is against convening the Assembly.

MR. DEPUTY-SPEAKER : Shri Nath
Pai.

SHRI RANDHIR SINGH : On a point
of order—shame on the Opposition.

SHRI NAMBIAR : The Go\'ernatm
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summon the Assembly : The Assembly must
be summoned, We are with him.

SHR! RANDHIR SINGH: My point
of order was only shame on the Opposition.

SHR1 NATH PAI (Rajapur) : Whenever
in the past an issue like this, that is, wherc
there was & fear or apprchension that the
constitutional machinery in the State was
not working, it has been customary for
PFarliament to take cognisance of the fact
apd to raisc our voice here. So I am very
glad that though belatedly, some Congress-
men this time are showing this concern for
constitutional proprietics,. We  were  the
members to demand first that the faic of a
government must be decided in the Assembly,
not in the chamber of the Governor or for
that matler anywhere else. Qur stand has
throughout been that the falc of a govern-
ment should be decide on the floor of the
Asscmbly.  Even today we demand that the
Asscmbly must be called and given a chance

to decided. I do not know if Shri Randhir
Singh will now revise his attitude lowards
us.

SHRI RANDHIR SINGH : 1 withdiaw

the ‘shume on you'.

SHRI NATH PAI : Wc have been the
ones who have been demanding i1, and lo
the extent we have succeeded in driving this
home to our Congress friends that the late
of a government should be deuided on the
floor of the Assembly, 1 think this is a
victory.

May 1, therefore, on behalf nei oply of
the Opposition but perhaps ol the whole
House say that the Home Minister be
requested (o make a statement as 1o what
exactly is happening in that State of Madhya
Pradesh ?
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SHRI UMANATH: So far as] am
concerned, we are nul agaiost calling the
Assembly. We wanl it. That position is
there. But in the hurry with which the
Congress Party comes heie, they are quite
consistenl, because in West Bengal there was
a popularly elected Government at that time,
When the Governor adviced that the Assem-
bly mwust be called on & particular day, the
West Bengal Government said that it will
call the Assembly and it will call it oo such
and such date,

AN HON. MEMBER : Why such and
such date ?

SHRI UMANATH : It has got its own
reasons, It advised the Governor to call
the Assembly on a particular date. Bul theo
the Governor on the advice of the Party's
Government here refused, defied the advice
of the State Ministry there and then dismissed
that Government,  (fnterrupiion).

MNow the question thal arises heic is a
fundamental one. ‘The Chiel Minister has
been sworn in. He has not yet constituted
the Government. Why il bas pot been
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constituted, why this delay, I will tell you.
The Chief Minister has not yet constituted
the Government. Immediatly these people
rush in here and say ‘Call the Assembly’.
(Interruptions) ‘The question is : a properly
constituted Government must advise the
‘Governor and the Cabinet in the Statc must
advise the Governor to fix a day to call the

Assembly. . nf erruprions)

MR. DEPUTY-SPEAKER : The yues-
tion is very limited.

SHRI UMANATH : It is not very
limited,

MR. DEPUTY-SPEAKER : Hon. Shn

Bibhuti Mishra raised an issuc.

SHRI P, K. VASUDEVAN NAIR :
What is that issue. (Interruptions)

MR. DEPUIY-SPEAKER : e pro-
rogued and has not given the elccled Members
of the assembly to mcct...

SHRI UMANATH :  The Assembly has
gol to be called by the Governor on the
advice of the Government there, on the
advice of a Cabinet there.  (Interruptions)
1 am very particular about that. 1 do not
like to take advantage of the situation. On
the advice ol a properly vonstituted Cabinct
there the Governor has 1o call the Assembly.,
The Chiel Minister has been sworn in.  He
has asked for ume. Heis saying that he
will constitute the Government.  Afier
constitution of the Government, let the
Gowvernor fix a particular date and then call
the Assembly. In betwcen, when the Govern-
ment has not been constituted they arc
usking ‘Why is it being dclayed 2. Of
course, 1 know why it is being dclayed.
After the ‘Ayaram’ and *‘Gayaram' fight is
fought by this very Congress Party. D. P.
Mishra...

MR. DEPUTY-SPEAKER : 1am not
stopping you. This House is more concerned
wboul the obscrvation ol constitutional
functivns and  practices. tInterruptions)
After the.Chicf Minister has bcen sworn in
and if he fails to Irom a Government, for
how many days one can wait? (Interruptions)

SURI UMANATH : 1am saying tbat
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for the non-constitution of the Government
there, both the Congress Party as also the
Chiel Minister’s Party are responsible. The
Congress Party in order not to allow the
Chief Minister to constitute a Government
has caught hold of 40 Members—40 Ayarams-
and taken them to the Governor and put
them in the Governor’s Bungalow or put
them under the custody of the Speaker.
The Congress Party as well as the other
Party are responsible for the delay in cons-
tituting the Government, My point is that
the Assembly must be called by a duly
constituted Government advising the Governor
1o do sv.

SHRI NAMBIAR @ ‘The DPrivate Mem-
bers' time is being taken up.

MR. DEPUTY-SPCAKER : 1 entirely
aprec that we should not encioach on the
Private Members' time. 1 have permitted
this only 1o draw attention o the constitu-
tional issuc withoul going into the merits of
the case and past  history.  Under the
Conslitution il was  incumbent on  the
Governor 1o summon the Assembly and the
Members have raiscd this issuc because we
arc nol meeting for two days. Shri Sehti
may comvey 1o the Home Minister the
impressions he has gathered.

SHRI NAMBIAR The  Private
Member's Resolution should continue.

MR. DEPUTY-SPCAKER : The motion
made here is  that the Debate be adjourncd
because the Member wanted to discuss
certain situation arising in Madhya Pradesh.
Only il the House agrees 1 will permit further
debate on this.

SHRI UMANATH : What is your
ruling on this 7 Lust time, when Mr. Madhu
Limaye raised the question of adjorunment
of the House to discuss the M. P. question,
you gave a ruling. You did not leave it to
the House. You gavc a ruling that you
were nol going to permit discussion. When
Mr. Palil wanted to speak, you said “'1 have
already given my ruling on this question and
now | would not permit you to speak’.
you give now your ruling on this Motion
and then proceed.

SHR1 NATH PAL:
order, under Rule 341,

Un u puint of
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MR. DEPUTY-SPEAKER : Mr.

Bhapdare, will you withdraw your motion ?

SHRI R. D. BHANDARE : I withdraw

my motion. 1 must give the reason before
1 withdraw. 1 just wanted to bring this to
the notice of the Madhya Pradesh
Government.
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MR. DEPUTY-SPEAKLR : Plcasc
resume your scat. On all occasions,—I must
be very clear—when Shri Madhu Limaye,
Shri 5. M. Banerjcc and others raised certain
important issucs under rule 341, I had
permitted them. So, therc is nv question of
distinction. He has withdrawn, and as I have
already obscrved, it should be done,
(Imterruption)

SHRI R. D. BLIANDARL : Belure 1

withdraw—
SCVLERAL HON. MEMBLRS : No, no.

MR. DEPUTY-SPECAKER :  No condi-
tivnal withdrawl, 1 will rule it out ol order.
(Interruprion)
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SHRI R. D. BHANDARE : This
will be taken notice of in Madhya Pradesh.
(Interruptiom)

SHRI RADHIR SINGH: Shame on
Shri Kanwer Lal Gupta and his party,

MR. DLPUTY-SPEAKER :
order.  Shri Sechiyan.

Order,

18.17 hrs.

RESOLUTION RE : AMORTISATION
OF DEBTS OF STATES —conrd.

SIIR] SEZAIYAN : Sir, as [ was
saying, most of the loans that the States
have taken from the Centre were becausc
of the capital disbursement and more and
more of the loans were taken because of the
paucity of the resources available to the
States. For example, during the first Five
Year Plan, the capital disburscments required .
by the States were Rs. 980 crores, out of
which the loans from the Centre formed
Rs. 770 crores, or 77 per cent. During the
second Plan period, it was 74 per cent and
during third Plan period, it was 89 per cent.
‘That means that important schemes in the
States can be implemented only if the Centre
gives its consenl. The States have to depend
on the Centre which has its discretionary
powers. Thercfore, wherever there is a non-
Congress State, whercver the State is not
obeying the Centre politically. then financially
the Centrc uses its power through the back-
door of the Planning Commitsion, in respect
of the allocation of schemes and grants.
Therefore, this has to be put an end to. A
complete reappraisal of the eatirc constitu-
tional position in the grant of loans and
other amounts should be gone into by an
expert  committee as  suggested by the
Administerative Reforms Commission. Unless
and until this is done, the smooth working
of the federal structurc that has come into
voguc after the general elections of 1967 wiil
not be there. The Central Government
should, for its own good, look into this matter.
As I said, only if the Stalcs live, the Centre
can live. Only if the parls arc stronger, the
wholc can be stronger. With these words,
1 conclude.
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